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1. Looking to the controversy involved in this case, Writ Petn. Nos. 3464 of 2011.
3466 of 2011. 3468 of 2011, 3471 of 2011, 3472 of 2011, 3473 of 2011, 3488 of
2011, 3490 of 2011, 3492 of 2011, 3493 of 2011 and 3494 of 2011 are being
decided by this common order. For convenience, facts are taken from Writ Petn.
No. 3464 of 2011. It is stated at the Bar that in all the cases, order is identical in
nature.

2. The petitioner has sought the following reliefs :

(1) To direct the respondent Nos. 1 and 3 to decide the stay application of the
petitioner.

(2) To direct respondent No. 3 to hear the appeal of the petitioner expeditiously
and

(3) To issue any other writ, order or direction as this Hon''ble Court deems just
and fair in the facts and circumstances of the case to give relief to the petitioner.

3. Learned counsel appearing for the petitioner submitted that petitioners
appeals against the assessment order dt. 31st Dec, 2010 for the assessment
years 2003-04 to 2009-10 are pending before respondent No. 3. The petitioner
has also filed an application seeking stay of the recovery on 7th Jan., 2011 but
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till date, the applications in all the appeals have not been considered. It is
submitted that respondent No. 3 be directed to consider the stay application and
also decide the appeal expeditiously.

4. Shri Sanjay Lal, learned counsel for the respondents submitted that a period
of three months be allowed to respondent No. 3 to decide the appeal and also
the stay application.

5. After hearing learned counsel for the parties, we find that so far as stay
application is concerned, it deserves consideration within a reasonable period and
we direct respondent No. 3 to consider the aforesaid application expeditiously.
Similarly all the appeals filed by the petitioner may be disposed of as per the
statement made by Shri Sanjay Lal, learned counsel for the respondents.

6. In view of the aforesaid, the petition is disposed of with the following
directions :

(1) Petitioner to file applications in all the appeals for hearing on stay application,
stated to be filed on 7th Jan., 2011.

(2) Respondent No. 3, on filing of aforesaid applications shall consider and decide
the applications for stay, expeditiously as far as possible within a period of 15
days from the date of filing of such applications.

(3) So far as appeals are concerned, the respondent No. 3 shall make an
endeavour to decide the aforesaid appeals as far as possible, within a period of
three months, as stated by Shri Sanjay Lal, learned counsel for the respondents.

(4) Till the application for stay is decided or for a period of three weeks,
respondents shall not take any coercive action against the petitioner for
enforcing recovery in question.

7. Considering the facts of the case, there shall be no order as to costs.
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